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Mr. Speaker: That is all hypotheti-

Raja Mahendra Pratap: Can the
Central Government consider the fact
that these political sufferers did not
work for any province, but they work-
od for all India and therefore the ques-
sion of political sufferers and their
tamilics should be taken up as a
ocentral question? Can the Govern-
ment take it up? .
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Dr. K. L, S8hrimali: One question
was with regard to concession to
people who are well-off. I may inform
the hon, Member that only if the
income does not exceed Rs. 300 per
month the concession could be given.
As for the other question, it is  true
that the political workers did not
work for any particular area or pro-
vince, but they worked for the whole
country. It is with that end in view
that the Government of India have
prepared a scheme in which both the
Central Government and the State
Governments will collaborate.

Shrt B. K. Gatkwad: May I know
the number of political sufferers and
whether the Government have main-
talned any separate list of them?

Dr. K. L. Shrimali: We have no list.
The State Governments may have it,
because it is really the State Govern-
ments which are implementing the
scheme.

Biltar-West Bengal Border Dispute

+
( Shri Sadhan Gupta:
*1187. { Shri Shree Narayan Das:
{_ Shrimati Iia Palchoudhuri:

Will the Minister of Home Affairs
be pleased to state:

{a) whether a dispute exists bet-
ween the Governments of West
Bengal and Bihar on the question,
whether the village of Govindpur on
the border of the districts of Malda in
West Bengal and Purnea in Bihar is
part of West Bengal or Bihar;

(b) whether any reference has been
made to the Central Government in
this conncction; and

(¢) the steps taken so far, to settl:
the dispute?

The Minister of Home Affairs
(Shri G. B, Pant): (a) Yes.

(b) Yes.

(¢) This matter was raised at the
recent meeting of the Eastern Zonal
Council held in Bhubaneswar and it
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was decided that the Chief Secretaries
of the two Governments should make
an on-the-spot enquiry with a view to
find out the factual position and that
till then, status quo should be main-
tained.

Shri Sadhan Gupta: May I know
when the dispute arose for the first
time between the two States?

Shri G. B. Pant: We received the
communication from the Government
of West I 'nral in November, 1958.

Skrimati Dla Palchoudhuri: Is it not
a fact that the Government of West
Bengal have been realising tax from
those places since 18477

Shri G. B. Pant: I do not exactly
remember. The two Governments
have been making conflicting claims

Dr. Ram Subhag Singh: There were
no itwo Governments. The whole of
Bihar was in Bengal in 1847.

Shri Sadhan Gupta: The hon. Home
Minister has stated that the status quo
is being maintained. May I know
what the status quo is?

Shri G. B. Pant: The status quo is
the state of things as it exists today.

Shrimati Ila Palchoudhuri: May I
know whether the Government s
aware that some constables came into
this district and used very rough
language and violence against the
people? What right or authority have
the constables of Bihar to come there?

Shri G. B. Pant: If anything like
that happened, that was very wrong.

WRITTEN ANSWERS TO
QUESTIONS

Indiscipline in Educational Institutions

Shri N. R, Muniswamy:
Shri Parkash Vir Shastri:

Will the Minister of Education be
pleased to state:

*1138.

(a) whether there is any scheme or
progr. before Gover t to put
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down the growing tendency of irres-
ponsibility and indiscipline among
students; and

(b) what interim measures have been
suggested to the management of

schools and colleges to curb this ten-
dency?

The Minister of Education (Dr. K.
L. Shrimali): (a) Apart from the var-
ious steps taken for the all round im-
provement of the conditions of edu-
cation in schools and colleges and in-
creased welfare of teachers and stu-
dents, some of the measures specially
devised to mmprove student discipline
are as follows:—

(i) National Discipline Scheme;
(ii) Auxiliary Cadet Corps;
(iti) National Cadet Corps; and

(iv) Labour and
Schemes.

Social Service

It is proposed to extend progressive-
ly the scope of the National Discipline
Scheme and the National Cadet Corps
with a view to bringing larger num-
bers of schools and college students
within their purview. It is also pro-
pozed to introduce national service by
students to inculcate in them a sense

-of discipline, a spirit of social service

and dignity of manual labour and a
Committee has been appointed by the
Government to work out a suitable
programme. Besides, the University
Grants Commission have appointed a
Committee to study the problem of
student indicipline and to recommend
appropriate remedial measures,
ey
In addition, the whole question of
improving the pattern of education
has a vital bearing on the improvement
of discipline.

(b) None, Sir. The authorities of
schools and colleges are competent to
take such disciplinary and other
measures as may be considered neces*
sary by them. e !





